
Loanmelasareback
“The RBI says there is enough liquidity in
thesystembutwekeephearingthatitisnot
reachingthegroundlevel.Thiswill ensure
that loans will reach people transparently
andtheydonotsuffer,”Sitharamanadded.

Suchpublicmeetingswill takeplace in
two phases — during September 24-29 in
200 districts andOctober 10-15 in another
200 districts in shamiana or ceremonial
tents. Banks have been told to extend all
kind of loans, including those for housing
andvehicles.

“Wearebringingthetwoparties (banks
andNBFCs) together (andsaying) toapply
existingnorms toensure liquidity to those
who are found credit-worthy. This will
enablesystemstofunctionandisadifferent
type of approach for credit,” the minister
said. Minister of State for Finance Anurag
Thakur will be in charge of the loanmela
andUnionministersandMPswillbepartof
suchmeetings, she said.

For aidingMSMEs, the bankswill avail
ofthespecialdispensationgivenbytheRBI
circular MSME sector – Restructuring of
Advances, datedJanuary 1, 2019.

“I have told banks to invoke the RBI
guidelines to ensure stressed assets of
MSMEsarenotdeclaredNPAtillMarch31,
2020. We have also requested that at the
branch level banks shouldmake efforts to
sit with such stressed asset accounts of
MSMEs to get them out of the situation,”
Sitharamansaid.

EvenifMSMEsareunabletorepayloans
within 90 days of the due date, their
accounts will not be treated as NPAs and

banks will not seize their assets and take
other action for loan recovery. However,
accordingtotheRBIcircular, theaggregate
exposure, including non-fundbased facil-
ities, of banks andNBFCs to the borrower
shouldnot exceed ~25 crore as on January
1, 2019. It shouldcontinue tobea standard
accountasof January 1.

Sitharaman said in such cases the
accounts of MSMEs classified as Special
Mention Accounts (SMA)-1 or SMA-2 will
either continue to remain stressed or be
restructured. SMA-1 are those in which
loan repayments have been overdue for a
periodbetween31and60days,whileSMA
2accountsaretheoneswithadelayof61-90
days. None of the PSBs had availed of this
dispensationgivenbytheRBIinitscircular
sofar,FinanceSecretaryRajivKumarsaid.

Ashvin Parekh, managing partner,
AshvinParekhAdvisory, said: “Undernor-
malcircumstances,undertheBaselnorms,
banks have to declare their metrics. The
fairness and truth of the financial state-
mentswill get impaireddue to this.”

Essel promoters...
Therewereconcernsafter reportssuggest-
ed that an order restraining Essel Group
Chairman Subhash Chandra from selling
his shares could impact the group’s future
monetisationplans inZeeEntertainment.

“The group wishes to confirm that the
arbitration proceedings between Essel
Groupand IndiabullsHousingFinancedo
nothaveanybearingon theongoingstake
sale of Zee, as shares being divested are

pledged with the mutual funds,
non-banking financial companies
andbanks,”thespokespersonsaid.
Sources suggested thatMFsmight
also ask for some guidance from
theSebi tomakesure therewasno
regulatory backlash if further
extensionwasgiventothepromot-
ers. According to people in the
know, a sustained fall in the share
priceofZeecouldimpacttheequi-
ty cover that MFs have on these
exposures.

Exchange disclosures showed
that as of the June quarter, 64 per
cent of the promoter holdings in
Zee Entertainment were pledged.
TheotherlistedcompaniesofEssel
Groupwherepromoterpledgingis
onthehighersideincludeDishTV
(94.47 per cent of promoter stake
pledged), Siti Networks (90 per
cent), Zee Learn (82.74 per cent),
andZeeMedia (93.54per cent).

Last week, the group had
clearedabouthalfof theduesafter
concluding the 8.7 per cent stake
sale in Zee to Invesco
Oppenheimer. Overall, the MF
industry had debt exposure of
~5,000-6,000 crore to Essel Group
firms. MFs and other lenders had
enteredintoa ‘standstill’pactwith
thepromotersofEssel inFebruary
where they agreed not to sell the
pledged shares and give the pro-

moters time till September 30. The addi-
tional timewas given to promoters so that
MF investors don't have to settle for a sub-
optimalrecoverybysaleofpledgedshares.
However, the agreement didn't go down
well with Sebi, with Chairman Ajay Tyagi
saying that the regulator didn't acknowl-
edge sucharrangements.

Bankstake sales...

In the case of the former, sources say,
Federal Bank may be interested to pick
IDBIBank’s stake. “Termsof the jointven-
ture (JV) are also favourable for Federal
Bank. Both banks are receiving interest
from domestic and foreign entities, but it
maytakeawhileforthedealtogothrough,”
saidahighlyplacedsource.PNBMetlife is
looking to list its life insurance arm after
talkswithseveral interestedparties, includ-
ingsomelargeprivatebanks,didnotmate-
rialise. It is gathered that Axis Bank may
also be interested in acquiring Max Life
Insurance.“Thattransactionmayprogress
oncethereisclarityonholdconorms,”said
a source.

Bank subsidiaries may also be reluc-
tant to pursue deals directly until holdco
norms are finalised. “Since banks are cur-
rently holding companies, they feel the
RBImaynotbecomfortable ifsubsidiaries
addmorebulkthoughinorganicchannels
at this point in time,” said abanker.Given
that reorganising the holding company
structure may entail significant tax out-
goesandotherlevies,suchasstampduties,
banks are hesitant to complicate the cur-
rent business model through such deals.

Proposed by the RBI’s former deputy
governorShyamalaGopinathinMay2011,
theworkinggroupunderheraegis recom-
mended fordispensationof thesecharges
before the new structure can be imple-
mented. The idea to create aholdcomod-
el was mooted after the Lehman crisis,
whichshookthefinancialworld,especial-
ly in theWest.

Since then, the RBI has sought to
demarcate the capital of banks from the
losses of its subsidiaries — a move that
would ultimately safeguard deposit hold-
ers’ interest. The holdco structure is
mandatory under the current licensing
normsforuniversalbanks.BandhanBank
and IDFC First Bank operate under this
structure.
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In a year packedwith crick-
etingevents, the12-year-old
Indian Premier League

(IPL) sawbrandvaluations rise
to ~47,500 crore from ~41,800
croreinthepreviousyear.While
growth has slackened, this is a
signof the league’smaturity as
it steps into the teen years said
Santosh N, managing partner,
D and P India Advisory
Services. The fact that the IPL
held its own in a year that had
the ICC World Cup and that
broadcaster,StarTV,sawadver-
tising revenues growby nearly
20 per cent are being seen as
signs of its tenacity as a
sports property.

The2019reportonIPLvalu-
ationsbyDuff&Phelpsreleased
on Thursday said that the 13.5
per cent increase in leagueval-
uations (lower than the 19 per
cent in 2018 and 25 per cent in
2017)showsthecontinuedcon-
fidencethatadvertisers,broad-
casters, sponsors, affiliates,
partnersandtheviewingpublic
have in the brand. The IPL has
transitioned from a start-up
phase to a steady stage,
said Santosh.

A number of brands have

foundtheleaguetobeaneffec-
tive platform with many now
allocating a large part of the
annual budget for the event.
Dream11, the fantasy sports
brandthathasafour-yearspon-
sorshipdealwithBCCIhasgone
from having a few hundred
thousandusers in its first three
years to over 60 million users
nowandits revenuegrew300x
over the period. Similarly
Swiggy saw a 30 per cent
increase in food orders during
the matches. “We saw strong
businessresultsacrosskeymet-
rics includingnewusergrowth
as well as repeat user growth,”

Srivats T S V-P Marketing at
Swiggy told theD&P team.

The top two teams,
favourites with audiences and
brands are Mumbai Indians
(MI) and Chennai Super Kings
(CSK). The report said that
sponsors and advertisers are
willing to pay a premium to be
associatedwithCSKandMI,as
the number of viewers watch-
ingamatchinvolvingthesetwo
teams increases many fold.
According to Santosh, the top
four teams will hold an
advantage over the rest even
when they perform poorly,
purelyduetoof thepresenceof

marqueeplayers.
The growth of the IPL in

2019 is marked by a sharp
increase in its digital presence
— be it in the form of viewer-
shiponHotstaror theadvertis-
ing blitzkrieg on social media
that the league and its fran-
chises undertook this year.
However, the league has not
beenable toworkouta tenable
merchandisingstrategy,which
ifdonerightcouldpropelvalu-
ations even higher. According
toSantosh,merchandisingwill
flourish if there is a better poli-
cytodealwithcounterfeitsand
a reasonablepricingpolicy.

Brand IPLpitches
ata slowerpace
Leaguevaluationsgrew13.5%in2019,against19%in
2018;MI,CSKtop2brandsinthetournament

TOP 5 TEAMS AT THE IPL
Brandvalue (~crore) %

Rank 2018 2019 chg

1 Mumbai Indians 746 809 8.5
Previousyear’s rank:1

2 Chennai superkings 647 732 13.1
Previousyear’s rank:3

3 KolkataKnightRiders 686 629 -8.3
Previousyear’s rank:2

4 Royal ChallengersBangalore 647 595 -8.0
Previousyear’s rank:3

5 SunRisersHyderabad 462 483 4.6
Previousyear’s rank:4

Source: Duff & Phelps
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| The2019 IPLecosystemis
valuedat~47,500crore. It
grewby13.5%over2018,
18.9%in2018andaround
25%in2017

| StarTV’sadvertising
revenues fromtheproperty
grewbynearly20%

| Hotstardrew18.6millionfor
thefinalsand12.7million
concurrentviewers ina
leaguematchascompared
tothehighestnumberof 10.7
millionduringthe2018final

| Mumbai Indiansretainedits
topspot inthe leaguetables,
whileChennaiSuperKings
rosetosecondspot,pushing
KolkataKnightRidersdown
onespot

| Brandvaluesof thetwotop
teamsof2019,Mumbai
IndiansandChennaiSuper
Kingshavegoneupby8.5%
and13.1%,respectively

| Theteamsspendanywhere
between5%and15%of
their revenues towards
marketingandpromotion

| ChennaiSuperKings is the
only teamthathasnever
changeditsCaptain,KingsXI
Punjab is theonly teamthat
haschangeditsCaptain11
times in11 seasons

| RohitSharmahasbeena
partof thewinningteamthe
most times
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HINDUJA GLOBAL SOLUTIONS LIMITED
(CIN: L92199MH1995PLC084610)

Registered Office: Hinduja House, 171, Dr. Annie Besant Road, Worli, Mumbai - 400 018
Tel.: 022-2496 0707 | Fax: 022-2497 4208 I e-mail id: investor.relations@teamhgs.com | Website: www.teamhgs.com

ADDENDUM TO THE NOTICE OF TWENTY FOURTH ANNUAL GENERAL MEETING
Addendum to theNoticedatedAugust 23, 2019of theTwentyFourthAnnualGeneralMeeting (“AGM”) of theMembersofHindujaGlobal SolutionsLimited
("theCompany") to be held onSaturday, September 28, 2019 at 4:00 p.m. (IST) at theHall of Culture, NehruCentre, Dr.Annie Besant Road,Worli, Mumbai -
400 018
To theMembers,
This addendum is further to the Notice datedAugust 23, 2019 of the Twenty FourthAGM of the Company earlier sent to the members by the permitted mode.
Subsequent to dispatch of the Notice of the AGM, a Director who was to retire by rotation and who had offered for reappointment at the AGM has since resigned,
necessitating replacement of Item No.3 in the Notice ofAGM. Also the Company has received Notices from a member of the Company pursuant to Section 160 of the
Companies Act, 2013 proposing candidature of certain persons for the office of Director thereby necessitating circulation of such candidature to the members of the
Company pursuant to the said Section 160 of the CompaniesAct, 2013 read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules 2014.
In view of the above events, it would be necessary to transact “additional business” at the ensuing Twenty FourthAGM of the Company as specified in theAddendum
to the said Notice. ThisAddendum to the Notice along with revised Proxy Form including the resolutions proposed at Item Nos. 3 to 5 of theAddendum is being sent
to Members of the Company by the permitted mode. The saidAddendum be read in consonance with the Notice of theAGM datedAugust 23, 2019.
Kindly note that thisAddendum to the Notice of the Twenty FourthAGM of the Company is being sent to the Stock Exchanges where the Company's Equity shares are
listed, as well as same is being uploaded on the website of the Company atwww.teamhgs.com/ investors/agm-egm and on the website of the Company’s Registrar
and TransferAgents – Karvy Fintech Private Limited atwww.evoting@karvy.com

For Hinduja Global Solutions Limited

Makarand D. Dewal
Company Secretary

Place: Mumbai
Date :September 19,2019


